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MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That the Bill to authorise pay-
ment and appropriation of certan
sums from ang out of the Consolida-
ted Fund of India for the services
of the financial year 1975.76 for
the purpuses of Railways be taken
mto conmideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The

question is:

“That Clauseg 2, 3, the Scheduie,
Clause 1, the Enacting Formula and
the Title stand part of the Bill ™

The motion was adopted

Clauges 2 and 3, the Schedule. Clouse
1, the Enacting Formulg and the Title
werg added to the Bill

SHR! MOHD SHAFI QURESHI' I
beg to move;
‘“That tha Bill be passed.”

MR DEPUTY-SPEAKER:
question is:

“That the B{ll be pessed,”
The motion was adopted.

——
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SUPPLEMENTARY DEMANDS® ¥O¥

GRANTS (RAILWAYS), 197478 AND

DEMANDS* FOR EXCESS GRANTS
(RAILWAYS), 1072.73

MR. DEPUTY-SPEAKER. Now we
take up discussion of Supplementary
Demandg for Grants in respect of
Railways for 1974-73 and also discus-
sion on the Demands for Excess
Grants in respect of Railways for
1972-73.

P

In this connection I got a letter from
Shri Era Sezhiyan together with accom.
panying papers in which he wants to
raise certein points of irregularities,
points of orders, I think it i5 only fair
that we hear hum beture we take up
this discussion

SHRI SFZHIYAN (Kumbakonam):
Items 10 and 11 relate to Suppleinen-
tary Demand, for 1974-75 and Excess
Demands for 1972.73 It appeats that
these two items are to be taken up
together for discuassion.

1 want to raise threc points, The
first point 15 that whenever the Gov-
ernment approachez the House for a
grant, it has to oblain the recommen-
dation of the Presadent under ariicle
118(3) of the Constitution which
veads;

“No demand for 8 grant shall her
made except on the recommenda-
tion of the Presidant*”

That means that without &
mendation from the President, no De-
mand can be presented to thig House
This has come from the age-old Powc-
tice of the House of Commons where
only the Crown can approach the
House for a mnt. Nobody else can
do sv. Similsrly, hers it is the
grarﬁtivn of the Pruid;:: :t;
emand o grant. W:i whenev
2 Demang is put before House
they should cbtain (he revonuhends-
e ! possident
e 113(3) sw
siatiroent o be Jaid on

shal} caise &
tha Tubls o the Houss

recom-’

v
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Then we come ta Supplementary
Grants and Excess Grants. Both these
are covered by article 115 of the
Constitution. Article 115(1) (a) deals
with the circumstances in which sup-
plementary demands can arise, It
says: it

“The President ghall—

(a) if the amount authorised by
any law made in wyecordance with
the provisions of article 114 to be
expended for a particular service
for the current financial year is
found to be insufficient for the
purposes of that year or when &
need has arisen during the cur-
rent financial year for supplemen-
tary or additiona] expenditure up-
on some new service not contem-
plated in the annual financial
statement for that year.”

So, supplementary demands can
arise on two occasion—firstly when the
amounts already granted in the ori-
ginal budget are found to be insuffi-
cient to carry on for the full year and
secondly whenever there 15 a new
service not contemplated in the origi-
na] budget, even if it is one rupee, it
has to come before the House,

Arxticle 115(1) (b) deals with
Excess Grants, It says:

“(2) 1 any money has been
spent on any service during a
financial year in excecs of the
amount granted for that service
and for that year”.

When certain amounty are granted in
the budget for expenditure in any
financial yesr; if it js found after the
cloge of the year that the actual ex-
penditure incurreg ig more than
what was originally granted, excess
demandy are presented to the House.
In both these cases, the Cunatitution
32ys:

“The President shall cause to be
Inid before both the Housey of Par-
Yament another statement showing
the estimated amount of that ex-
pmditure or onuse to be presented
%o the House of the Pecple  demand

32 1814,
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;:r” such excess, ag the case may

After guch a gtatement iy laid, arti-
cle 113(2) prescribes the procedure to
be followed. It says:

“(2) The provisions of articles
112, 113 and 114 shall have 2ffect in
relation to any such statement...”

That is to suy, once the statement hag
been laid, then the motion has to be
put, demands have Lo be granted and
Appropriation Bill is introduced.
Only after the Appropriation Bail is
passed, money can be withdrawn
from the Consolidated Fund. That pro-
cedure is described in article 115(2),
which 1s common to both supplemen-
tary demands and excess grants,

So far as Demands for Excess
Grants (Railways) in respect of the
year 1972.73 are concerned, the re-
commendation of the President as re-
quired under article 113(3) of the
Constitution read with article
115(1)(b) has been obtained. That is
all right,

But if you take the Supplementary
demands for Grants (Railways) for
1974.75, it says:

“The recommendation of the
President requireq under article
113{3) of the Constitution read
with article 115¢(2) thereof has peen
obtained.”

For excess grants, the President’s re-
commendation has been rightly ub-
tained under article 115(1)(b). But
for supplemrentary demands, instead
of article 115(1)(a), they have c¢b-
taineg recommendation under article
115(2), which arises only after tue
statement has been caused to be laid
on the Table under article 115(1) (a).

The Supplementary Demands for
Grantg have been put under article
113(2). My point is that the per-
mission or the recommendation of the
President should have been ob~
tained under article 115(1) (®)
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of the Constitution. So, it
should have been mentioned aare as
article 115(1)(a) and not 115(2), on
part with the practice on excess
grants. You have not obtained per-
mission under article 115(1)(a) So,
you have not followed the constitu.
tional principle If the permission of
the President has not been properly
obtained, then it is not valid. Article
118(2) will come into operation after
articlte 115(1)(a) has been fulfilied.
Therefore, my first submission iy that
the supplementary demands for grants
have not fulfilled the oconstitutional
requirement as given in article
115(1)(a) So, we cannot con-
sider the supplementary demands for
grants because they do not fulfil the
constitutiona! requirements,

I have looked into the records Last
year also we have done the same
thing. But it is no excuse I in the
past it has not been thoroughly
looked into. that 18 not an excuse for
perpetuating it this year So, I feel
that we cannot consider these supple.
mentary grants

Then 1 will pas. over tp another
pomnt. U you take the statement of
the  Supplementary Demands f{or
Grants 1874-73. it gives the surple.
mentary demands for grants voied,
charged and total Under the head
“Charged” as much ag Rs 57.76 lakhs
are required In this connection, [
wrote a letter on the 14th March 1975
to the Ministry of Railways. through
the Lok Sabha Secretanat, which I
upderstand hag gone to the Rat'way
Board on the 15th March. wheien
I had asked for particulars reluting 0
this amount of Rs, 57.76 iakhs It is
mentionsd that thiy amount i4 re.
quired tp «atisfy court decrees Ag is
well known, under erticte 112:83¢1),
wherever an amount has been ordered
o be peid by a court, it becomes 2
charged item, and not a woted item.
Is the case of a charged item, even
though the Houses prevented from
disapproving thers, sill they have 1o
be included in the Appropriation BilL
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Whether it is voted or charged, It has
to be included in the Appropriation
Bill and passed to become an Act
Then only that amount can be 'with-
drawn from the Consolidated Fund
of India. It s said that these
Rs. 57.76 lakhs are required to be paid
to satisfy court orders. I want to
know when the court decision have
been given in these ceses and whe-
ther this amount of Rs, 57.78 lekhs
has been paid. in part or in full

It is quite in order it Rs. 5776 lakhs
or any part of it have not been paid
so far. That is another thing, before
31st March, if they expect to pay all
this amount That can find a place
here But if it is not so, 1 would like
to know under what head the
amounts were spent, if they were
drawn from the Counsolidategq Fund of
India or the Contingency Fund 1
would like to know how they have
done 1t.

Then. i no amount has been paid,
of Rs 5776 lakhs have not been paid
so far 1 would like to know whether
any interest amount s invohed |}
know. in very many cases, whenever
the court pusses orders, i{ amounts
have nnt been paig according to court
orders, then interest has to be charg-~
ed and nterest has to bhe paid, 1
want to know whether Rs 8776
lakhs have been paid sn far and
whether any interest amount has to
be drawn out of this one

I regret to say that ! have not re.
ceived any reply from the hon
Minister on this. Probably, the Min-
ister will be having his reply in his
hand to give to the House,

My third point is regarding Demand
No. 8 of the Supplementary Demands
for Grants. There, we find, an
amount of Rs. 8.68 croreg is baing re.
quired under the Supplementery
Demands. There ure two Jtems witch
I want to take. There 4y item Mo, &
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Avwards and othwr incentives to loyal
workers who stood at the duty post
and the srduous work in the face of
. difficuities and intimidation during
4he railway strike in May 1974
Ra, 3790 lakhs. So, Rs. 27.89 lakhs
have been paid towards awsrds and
other inventives. The other item is:
Expenditure incurred in connection
with the railway strike—Rs. 113.86
ehs.

Now, at this stage, I am not ques-
tioning why they have paig this one.
But my point is this These are
amounts already spent. These were
not provided in the Budget for 1974-
75 At that time. nobody could have
predicted the strike, awardg and other
things. The whole scheme of things
was not contemplated in 1974-75
Budget There was no specific provi-
sion for this in the Budget. There
could not have been any
specific provision for this in the
Budget of 1974-75. Now. the amounts
have already been pald.

My basie objection is this. The
Supplementary Demands are for
amounts to be paid. You cannot
spend the amount and then come for
a Supplementary Demand, If you
read the constitutional provision, it
says:

“118, (13 The President shall—

(a) it the amount authorised
by any law made in sccordance
with the provisions of article 114
to be expended for a particular
servite for the current financial
year ig found to be insufficrent for
the purposes of that year...”

Supposs there is a grant of Rs. 10
lakhs. Jusi at the point the amount,
of Rs. 10 lakhs is over they cannof
apend any amount without the speci-
fic sanction from this House, If they
apend it, it means, it has heen spent
without senction. Here, one jtem is
Re. 3799 lukhg for awards and other
Incentivey to loyal workars who, stood
at the duty post and did arduous
work, The-steount hes alresdy been
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spent. Another item ig Ras, 113.86 lakhs
for expenditure incurred in connec.
tion with the strike of May, 1874. So,
these amounts have already been
spent.

Now, these amounts were not in-
cluded in the original Budget. There.
fore, correctly, they should be term-
ed as ‘“new services” and they
should not have spent it out of the
Consolidated Fund.  Therefore, the
items which are not included in the
Budget, the amounts, which are al-
ready spent, cannot find a piace in the
Supplementary Demands. 1 want
them to clarify these three points.
Unless these points are clarified, we
will not be able to proceed with the
consideration of the Supplementary
Demands. ...

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make one point
in connection with what my hon.
friend has laid stress on? 1f I have
been able to understand him currect-
ly, his stress is on the fact that the
recommendation of the President has
to be obtained for any such Demand
that has been presenteq and that re.
commendation not having been obtain-
ed. it i3 not a Demand in a proper
form. That seems to be the submis-
sion of the hon. Member. Bui may 1
say that there could be two opinicne
about jt? When article 115 says that
such a Statement ghall be causel t0 be
iaid on the Table of both Houses of
Parhiament by the President, then
there could be two interpretations
about it. When the President causes
the Statement to be laid, the impli-
cation might be that it has got the
recommendation of the President,
That may be the interpretation
because it is the President who
causes the Statement to be laid.

Secondly, in article 115(2), it is
mentioned that the provisions of
articles 112, 113 and 114 shall have
effect. That again means that the
provisions of article 113(3), to which
my hon. friend has made a referesice,
shall have effect in thiy connection.
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That is, by virtue of article 115(2)
itself, n shall have the effect. That iz
it would be considered to be implied
that the recommendation of the
President has been obtained. That
seems to be the meaning of article
115(2). So, my submission would be
that in thig Constitutional matwr,
probably, the view that has been
taken by the Government is correct.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFT QURESHI): 1
am grateful to Mr. Shyamnondan
Mishra at least once in his Parlia-
mentary career, he hag come to my
rescue. The position stated by the
hon. Member is correct; we have ob-
tained the recommendation of the
President under article 113(3) read
with articke 115(1) ...

MR. DEPUTY.SPEAKER: Are you
referring to  Supplementary De-
mands or Exces; Demands?

SHRI MOHD, SHAF] QURESHI
Both.

MR. DEPUTY.SPEAKER: No. They
are separate.

SHR] MOHD. SHAFI QURESHI:
Excess grants, he does not question
at all

Coming to Supplementary De-
mands, his main objection ig that the
sanction of the President should have
been obtained under article 115(1)(a).
But if he reads the provision of sub.
clause (2), to which Mr. Shyamnan-
dan Mishra hag referred, he will find
this:

“The provisions of articles 113,

113 and 114 shall have effect in re.
istion to any such statement and
expenditure or demand and alsc to
any Isy to be made authorising the

bave ffect in relation to the aunua
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Anancial siatement and the sxpendi«
ture mentioned thereon.,..”

That is already given in the BState.
meots which are laid on the Telde
of the House ang which are before
the hon, members. Therefore, the re-
commendation of the President, as
required under article 113(3), read
with article 115(2), hag been obtained,
118(1)....

MR DEPUTY.SPEAKER: Let me
clarify the position. Points of orders
have becn raised...

SHRI SEZHIVAN: Just one point,
8ir.

MR. DEPUTY.SPEAKER: Please
g1t down. I am here to disposc of the
points of order, 'The hon. Minister
for Railways has replieg to only vne
point. I hope he is aware that the
hon, Member has raised twy other
points and I have allowed him to
raige those pomnts in anticipation thst
the Minister would reply to all those
pointa,

P@!OR MADHU DANDAVATE
(Rajapuri: Thoze two you clarify.

MR. DEPUTY-SPEAKER: No. no.

SHR! MOHD. SHAFI QURESHI:
He has raised one pont about court
decrees He wanted the informa-
tion with regard to the dates when
court decrees were given by the
various courty and the payment or
relief to be given. This information
will have to be collectegq and fur-
nished to the han, Member ag I do not
have it with me at the present mo.
ment.

With regard 1o Demand No. 8....
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Member here on my slip of paper.
What do we do in this case? Al right,
1 will clarify them,

Demsnd No. 9 of your Supplemen.
tray Demands—you soe page 9 of the
Supplementary Demands, Iltem (iv)~—
Awards and other incentives to loyal
workers who stood at their duty post
and did arduons work in the face of
dificulties ang intimidation during
the railway strike in May 1974—for
which you want a sum of Re 37.08
iakha. ]

(3) Expenditure incurred in com-
nection with the strike pericd mea-
sures taken for which you want a
sum of Rs, 113,36 lakhs,

The question the hon, Member has
askeqd is: have you spent this amount?
Because from the reading here ‘incur-
red’ gives an impression that the
money has already been gpent and if
the amount has been spent, whether
there is any provision fnr such a
service in your rcegular budget of thisy
year.

These are the two question he has
asked,

SHRI MOHD. SHAFI QURESHI!:
In the Budget for 1974.73. we have
already  stated that those loyal
workers who stood by us during the
strike will be duly rewarded

MR. DEPUTY.SPEAKER. [ anuld
like to clarify. I think we had only
one Budget this year and tnat was
in March 1874 and the strike teok
place in May.

PROF, NARAIN CHAND PARA.
SHAR: We had a Supplementary
Budget also,

MR. DEPUTY.SPEAKER: The Min-
ister can make that submission.

SHRI MOHD. SHAFI QURESHI:
On September 9, 1974 we had a
Budget,

BHRI SEZHIVAN: What is the
smount allotted in that Budget?

PHALGUNA 128 1808 (SAKA)
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SHR}] MOHD. SHA¥I QURESHI:
I do not Member. I will have to col-
lect it.

MR. DEPUTY-SPEAKER: I think
in all fairness, before we proceed
further, in view of the fact that you
are not able provide the answers, we
should wait till tomorrow.

SHRI MOHD. SHAFI QURESHI:
With regard to the constitutional
points raised by the hon, Member, 1
have clarified the position in regard
to the sanction to be obtained from
the Pregsident for the Excess. De-
mands. He asked how much money
has been spent on court decrees. I
have said that I do not have the in.
formation and that 1 would make it
available to the hon. Member. Item
Demand No, 9 deals with awards
and other incentives to loyal workers
who stood at their duty post during
the strike penod and the expenditure
mncurred on the strike period mea-
sures I remember that in the Rail.
way Minister's speech introducing the
Supplementary Budget in August
last, it was brought to the notice of
the House that Railways had to incur
unbudgeted expenditure on strike
period measureg etc,

Giving detalls at short notice is not
possible ang he has raised so many
points just now. If I had been given
advance intimation, I could have
possibly come with this information.

MR DEPUTY-SPEAKER: Order
pleagse. I think we can simplify the
matter and we need not waste time,
You have written to the Secretariat.

SHRI SEZHIYAN: On this
Ru. 57.76 lakhs I wrote on the 14th.
I have given in writing on ‘he 1l4th.

SHRI MOBD. SHAFI QURESHI: I
do not have any information.

MR. DEPUTY.SPEAKER: Let me
clarify certain issues; [ am not very
tlear in my mind. I would like the
Minister to help me there,
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There are three pointy raised by
Mr. Sezhiyan. The first is a consti-
tutional issue in which he quesetioned
whether these Supplementary De-
mands can at all be presented to the
House. This is the objection. In this
connection, Article 113(3) Constitu-
tional provision is very clear that
‘No Demand for a Grant shall be
made except on the recommendation
ot the President’. That is very
clear. And, as far as the Supple.
mentary Demandg are concerned, you
have done that under Article 133(3),
These are the Supplementary De-
mands, They are not regular
Demands. If they were only regular
Demands, Article 133(3) should be
enough. But these are Supplementary

ds, Therefore Article 115(1) is
attracted, which says:

“115(1) The Preseident shali—

(a) if the amount authorised
by any law made in accordance
with the provisions of article 114
to be expanded for a particular
service for the current financial

! year is found to be insufficient
for the purpose of that year or
when a need hap arisen during
the current financial year for
supplementary or additioal ex-
penditure upon some new service
not contemlated in the annual

{  financial statement for that year,
or

(b) if any money has been
spent on any service during a
financial year ir excess »f the
amount granted fucs thar se:vice
and for that year,

cause to be laid before both the
Houses of Parliament another ctate-
ment...”

and s0 on and sp forth.

8o, it s under this provision that
the President shall cause the
Supplementary Demands to be laid
before the House. Nbdw, 1 look at
this and 1 find that you way “The
recommendation of the President

PPN
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required by Axticle 113(3) of the
Constitution read with Article 115(2)
thereof has been obtained, Buf, my
worry ls, why hass Article 118{1)(d)
been left out, which attracts the pro-

visiong relating to Supplementary
Demands.

As far as I can see, Art.115(2)
deals only with the procedure, After
the Demands have been placed, then
the procedure laid down is that the
demands should be voted. Where they
are the charged demands, you can
discuss and there is no vote Where
there are demands to be voted, a dis-
cussion takes place; vote is taken and
then the Appropriation Bill is
brought and then the demands are
given,

Now, my main worry in this. Wil
the ‘President’ mean the ‘'Govern-
ment’ and whether this has been
done reqularly according to the pro.
vision of the Constitution. This is my
worry. Thie is my doubt which I
cannot resolve why the President has
not been fully put in the picture
about this.

In this connection, I would like to
draw your attention again to what
you have done in respect of Excess
Grants in which you had mentioned
Art. 118 (3). Also you had mentioned
Art. 115 (1) (b) which relates to
Excess Grants. If you saw that that
was necessary in the case of Excess
Grants and there was no need to do
anything about 115 (2), will you say
or not that Art, 115 (2) would suto~
matically be attracied? When you
think that it is necessary in case of
Excesz Grants, why has 113 (a) been
omitted in respect of these Supple.
mentary Demands?

SHRI SHYAMNANDAN MISHRA:
The point that I have pubmitted had
been lost sight of. In this case, the
Article 115 itself mentione that such
a atatement would be caused to be
laid by the President. It may be that
here you are identifying the ‘Preai-
dent’ to mean the ‘Executive™ But,
then, under A, 113 (3) alwo  your
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might choose to do the same thing.
8o, Bir, it the word ‘President’ means
‘Executive, under Art, 113(3) here
also, ‘President’ means ‘Executive’
under Art 115,

MB. DEPUTY-SPEAKER: I am not
disputs.., that.

SHRI SHYAMNANDAN MISHRA:
1f you ere not dispuling that there,
how can we misgs the significance of
the statement to be caused to be lmd
on the Table by the President? How
can you miss the significance of 1t
Under Art. 1153 (2), it is also men-
tioned that *“it shall have the effect”
that is it shall be operative, it chall
apply. ‘It shall have effect’, and ‘eflect’
does not mean ‘application’. Aplca-
tion’ and ‘effect’ are two things. ‘cffect’
means that it will be deemed to have
been operative. Art 113 (3) will be
deemed to have been applied. That is
implication of the word ‘effect’. The
word ‘effect’ cannot mean that At
113 will apply. Tt will be deemed to
have applied, That ig my reading of
Art. 115 (2).

SHRI H N. MUKERJEE: (Calcut-
ta—-North-East) 1 have no intention
of intervening in this rigmarole which
doeg not interest me, 1 am rather in-
trigued to find my friends  here.
That is shape of things that is to come

MR, DEPUTY-SPEAKER: There
are so many imponderablcs and un.
predictable things.

SHRI H. N. MUKERJEE: I am in-
teresied to see that you are helped to
come to a conclugion in the matler
But, I can not understand Mr. Mis-
hras argument becauge, Art 115
makes a special provision to supple-
mentary, additfonal or excess grants
and it cally upon the President to lay
‘before the House of Parliament and
| other statements showing the esti-
; mated expenditure which means in-
voking Asrt. 118 ¢3) and that is
what Mr. Mishra appears to be doing

whatever resson it may be. Art
w118 Is shelulely categorical, The
has fo make sndther state-

#
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ment under Art. 115 (b) because,
otherwise, supplementary or excess
granis cannot be granted, That being
so, how fo get rid of this? I do not
know why the Law Minister is not
in the picture. Knowing the Railway
Minister, for his acquamtance with
the rigmarole, somehow, the Law
Minister should have some 1dea of
his duty, The Minister for Parlia-
mentary Affairs might have conveyed
to him the idea that he should have
been here. What iritates me ig the
way in which the Government opera.
tes. The point has come up jn such &

way that you should give a ruling
wrmch might satisfy us all,
SHR1 C, M. STEPHEN: (Muvs'-

tupzha) Sir, to my mind there 1s not
much of difficulty Now, the gquestion
to be answered in the matter of these
two demands — supplementary and
excess— is whether Article 113 (III)
has been conformed to or not. Ttre
fact to be determined is whether the
recommendation of the President has
been obtained and the constitutional
requirement has been conformed to
or pot. If the answer is in the negative
then the Minister cannot be allowed
to move these demands, If the Govern-
ment iz able to satisfy that the recom-
mendation has been obtained the bar
will be removed. The citation is a
different thing.

They say recommendation is to be
obtained under Article 113 (II1) read
with Article 115 (ii). It is Artiche
1158 (ifi) which makes 113 (iii) appli-
cable to supplementary and excess
grants. It is Article 118(¢ii) which
makes sub-article (iii) apphcatle to
these demands. Therefore, they say
Article 113(iii) read with Article 11§
(iii) is the correct citation apd cer-
tainly not the other one. The provi-
sion under which recommendation iz
obtained is sought to he emphasised.
The provision is 118(iii) yeag with
115(i). The other citation is wrong.
My submission is the emphasis is on
the recommendation under sub-article
(1) of sub-article (ii) of Article 115.
It has been made absolutely clear and
Government thinks that recommenda.
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tion has been obtained and the paper
says recommendation has been obtai-
ned and the bar, according to me, has
been removed and there is nothing
which stands in the way to move the
demand,

SHRI VIKRAM MAHAJAN (Kan-
gor): The point made is that recom-
mendation should have been under
Avticle 115 (i). The implication of
this point which has been made is
that there are two separate recom-
mendations which President can make
one under Article 115¢(i) and the
other under Article 115 (ii).

The point that Mr Sezhiyan is ma.
king is, because there will be two re-
conmendations. we have to make...

16.08 hrs.

MR, DEPUTY-SPEAER: Before you
go on, let me know this from you.
Does Article 118 (2) require Presi~
dent’s recommendation?

SHRI VIKRAM MAHAJAN: Arti.
cle 115 (2) deals with the recommen-
dation and Article 118 (1)....

MR. DEPUTY-SPEAKER: Does it
require President’s recommendation?

SHRI VIKRAM MAHAJAN: Ths is
what 1 am submitting This is what
exactly I am trying to submit.

MR, DEPUTY-SPEAKER, Sir, Kin.
dly see Article 115 (1).

MR. DEPUTY-SPEAKER 1 have
read it

SHRI VIERAM MAHAJAN: After
(a) and (b) it says:

“spuse to be laid before both the
Houses of Parliament another
statement showing the ostimated
amount of that expenditunre.

Now, Article 115(2) says:

“The provisions of Articles 112,
113 and 114 shall have effect in
relation to any such statement....
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This is referrwble to Aricle 118 (1).

The question arises wether this
statement which is placed befors ihe
House under Article 115 (3) is
a different one or the same one, if
it is held that there are two differ.
ent statements for which recom-
mendation 1s required then of course,
Mr. Sezhiysn is correct, But, ance you
accept that statement means statement
as referred to in Article 115 (1), then,
there is no question of any recom-
endation under Article 118 (1), to be
obtained. Then, Article 115 (2) only
deals with the recommendation part.
Not only this. Recommendation is a
procedural part, as you had observed
earlier. Article 115 (1) deals with
the procedural part, Recommendation
itselft is a procedure and the demand
hag to be laid before the House, The
procedure is that recommendation has
to be obtzined from the President.
That is the procedural part. Procedu-
ral part means, Articles 112, 113 and
114. This is the procedural part. ‘There
fore, T submit that the recommenda~
tion has to be under Article 115 (2)
in any event,

Once you hold that recommwnda-
tion is there, which iz a vilid recom.
mendation, it does not mattey under
which Article it is gven, It is a set-
tled and an accepted principle of
Constitutional law that if the power
exists and if the power has been pro.
perly obtained and the authority has
been obtained, whether it is under (a)
or (b) or (¢) is immaterial. The point
that T am making is, where the auth-
arlty is validly given, it does not mat-
ter what Article it is given That is
my submission

MR. DEPUTY.SPEAKER: When
did you first come to Parlinment?

SHRI VIKRAM MANHAJAN: I have
been in Parllament since you came.

MR, DEPUTY-SPEAKER: Wa heve
been together. I moust sy you hsve
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Jived up to the tradition of succeed-
ing to confuse me completely.,

PROF MADHU DANDAVATE: It
is a confused co.existence.

SHRI DINESH CHANDRA GOS-
WAMI. 8ir, the point which has been
raised is, in one recommendation,
Axticls 115 (1) (a), i¢ [ am correct,
has been mentioned in the order and
ang Article 115 (1) (b) 1s not men-
tioned. So, the confusion has arisen.

SHRI SEZHIYAN: It is the other
way. Article 118 (1) (b) is mentioned
and not Article 115(1)(a).

SHR! DINESH CHANDRA GOS-
WAMI: Thank you for the correction.
In one recommendation, Article 115
(1) (W ts mentioned and ia the
other, Article 115(1)a) is not men-
tioned, The point that has been arg-
ued by Mr Sezhiyan 13 that there has
been violation of the <Consitutional
provision. Therefore, we shall have
to look to, whether it 13 necessary
for the purpose of recommendation,
to mention this in each of the state-
ments, the provision of Article 11511)
{a) or Article 11511) (b) Let us, for
the tume being. 1gnore Article 115(2)
and let usg see the effect of the provi-
sion. For the time being, if we ignore
Article 113(2) and we see Article
115(1) (a) snd (1) (b}, you will be
pleased to find that no recommenda-
tion iz necessary.

MR, DEPUTY-SPEAKER. T am not
able to follow the Member

SHRI DINESH CHANDRA GO-
SWAMI: What I am submitting is
that, for the time being, let us ignore
Article 115(2) and gee the effect

It we ignore for the time being
113 (2)—I am not saying that we will
ignote it—altogetier but assuming
that it s not there the eftect is that
00 recommendation iy necessary. What
'y necessary are two gtatemonts to
be laid pefore the House. Have theee
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two statementa been lmd before the
House? They have been and there-
fore. the prowvisiong of 115(1)(a) &
{b) have been complied with.

Then we come to 115(2) It says
that merely laying the statements will
not do. You ghalj have to {cliow the
procedure laid down in 112114
Have we followed the procedure in
112-114? We have done g0 becawe
we have got the recommendation. Now
here in 112—114 is it stated that in
such recommendation you shall have
to mention also the provisiong of the
article for which you are asking for
a recommendation 1t ig not mention-
ed in 112—114 that the recommenda-
tion will be invalid if ja tnat recom-
mendation you do not sy that the
requirements in 118(1)(a) & (b) and
115(2) are taken into account. Ob-
viously there has been some doubt in
Shri Sezhiyan's mind about the two
statements, When the gtatementz are
there in conformity with 115(1)(a) &
(by and 115(2) and you have got the
recommendation, the mere non-men-
tion of 115(1)(a) & (b) in it will not
invalidate it.

So far ag the other point i3 concern-~
ed, if I have understood hym. Shri
Sezhiyan seems tp be under the im-
pression that the interest on the dec-
retal amount is outside the decretal
amount That is not 5 fact. When a
court grants a decree, it makes a fur-
ther decree that the railways have to
pay interest up to the date of the ful-
filment of the decree either from the
date of the judgment or from the date
from which the cause of action arose.
Therefore, the interest also becomes
payoble ag part of the decree. That
comes under 112(1).

Thirdly, so far as the strike is con-
cerned, if any excess amount has been
paid. after all for amounts paid dur-
ing the strike are either for gervices
rendered by the staffl or by others,
they will come in one category or
other of the budget. You are not pro-
viding an independent categcry. It
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may be that you have lo spend more
for the staff than you did before the
strike. Therefore, in my submission
that will be an excess amcunt which
you did not take into accaunt, Lut it
is not that gomething new has been
brought into the budget mself,

Therefore. the point raised by Shri
Sezhiyan, in my respect{u) sutmissiun,
hag no force.

SHRI MOHD. SHAFI QURESHI:
‘What is primarily required is the re-
commendation of the President under
articie 113(3) which says:

“No demang for 3 grant shall be
made except on the recommenda-
tion of the President”.

What ig indicated in art 115(1)(s) &
(b) only relates to the actions of the
executive. If the execuin:e spends
20me money more than what has given
to it.

MR DEPUTY-SPEAKER: You are
talking about excess? I am talking of
supplementary.

SHRI MOHD. SHAFI QURESHI:

Both. 1If the amount authorised by
law made in accordance with the pro-
visions of art. 114 to be expended for
8 particular gervice for the current
financial year is found to be insuffi-
cient for the purpose of that year or
when a need hag arisen during the
zurrent financia! yesr for supplemen-
tary or additional expenditure, it is
the result of executive action, because
if the executive gpends 1aore money
or feely that it has to spnd some more
money or if it feels that money bas
to be spent jn excess of what was
granted, it is the result of executive
action. What has the President to do?
The President's recommendation is
obteined under 113(3). The proce-
ditre laid down is in 115(2). My sub-
missioy ig that the recommendation of
the President for these demands has
been properly obtained,

My friend ig referring to 115(1)(a)
and (b). Whet doeg it say? It saya

(Riys.),
i 3

that if it is found thet the executive
hag to spend more money o; hag spent
some money in excess d5f whet was
granted, it will have 1o go before Pur-
liament. But before going to Parlis~
ment, the recommendation of the
President would be necessary,

Then we come to article 115(2). It
says that articleg 112, 113 and 114
shall have effect eic. Tharefore, the
President’s jecommendation will have
effest only under articie 116(2).

SHR] SEZHIYAN: Let uq be very
clear that article 113(3) does not
speak of the statement. Ii oniy speaks
of 4 grant It reads:

“No demand for a grant shall be
made except on the recommenda-
tion of the President.”

The very point that I wanted to in-
vestigate has been conceded indirectly
by the Minister, namely what is his
concept of the Supplementmy De-
mands?

MR. DEPUTY-SPEAKER: Please
do not go into al} that,
SHRI MOHD, SHAF1 QURESHI:

1 cannot come before the House with
Supplementary Demand; altér 1 have
spent the money. Then I come under
Excess Grants I come with Supple-
mentary Grants whep I feel that I
have to spend more.

SHR1 SEZHIYAN: The batic point
has been put clearly by you.

MR. DEPUTY.SPEAKER: 1 have
not. Now, 1 will put a question,

SHRI SEZRIYAN: In the Demands
for Excess Grants they nsve specifi-
cally veferred to article 115(1) (b).
1 would like to ask why aiticle 115(2)
wag not invoked when they submitied
the Excess Grants,

MR. DEPUTY-SPEAKER: Youwr
pointg are very clear,
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SHRI SEZHIYAN: My puint is that
the gtatement comes under article
118(1) whether it is Supplementary or
Excéss Grants. So. they ghould follow
only article 116(1). Secondly regard-
ing the decretal amount of Rs. 57
lakhs, I want to know whether any
part of it hag already been spent.
Thirdly, the amount has not been in-
cluded and, therefore, 3t becomes a
new service,

MR. DEPUTY-SPEAKER: 1 would
request hon. Members {o bear with
me and iry to follow what I zm try-
ing to say because it is my respousi-
bility, but let me say that in a matter
of fine constitutional issueg like this, I
would not hurry with a ruling, but all
the same I would like to clanfy the
position and then leave it to the Gov-
ernment and, if they feel 1t necessary,
for the Law Minister {o come and help
ug in clarifying certain 1ssues

341

In the first place I do not think any-
body questions, and I do not question,
that the recommendation of the Pre-
sident has heen obtaincd. Nobody
qguestiony that. You have obtained
the President’s recommendation. Lut
the question still remaing whether that
obtainment of the President’s recom-
mendation is iy accordance with the
constitutional provision. We are all
humean beings. You commit mistakes.
1 commit mistakes, may be the Presi-
dent also commits mistakes, and here
the President meang the Government,
it doeg not menn the President in his
personal capacity,

SHRI MOHD, SHAFI QURESHI:
Here the President mcans the Presi-
dent,

MR. DEPUTY-BPEAKER: No This
is the President under ihe Constitu-
tion, the President scting on the ad-
vice of the Counsel of Ministers.

SHRY WMOHD. SHAFI QURESHD
We have sant g ststethent to the Pre-
sident g5 gnvisaged by the Conatitu-
tion. The President hos persued the
statement and 4lao sent the recom-
m and has put his signature
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MR, DEPUTY-SPEAKER: I do not
doubt that.

SHR1 MOHD. SHAFI GURESHI:
...88 Pregsident, It is not that the
Government has gone it. 1 would
read from thig booklet Supplementary
Demands for Grants from page 1:

“The present Supplementary De-
mands are essentially needed for
adjustment of funds actually require
ed under specific Grante within the
overall imits of working expenses
of Rs. 1260 21 crores The re-
quirement, of fundg under Demands
4, 8 and 9 in thig Booklet are neces-
sary for approval by Parliament
but do not affect the revised esti-
mate of working expenseg ;n  its
totality.”

The statement has gone to t:e Presi-
dent and he has given his recommen-
dation under article 113¢(3) That s
what iz required. If the executive
exceeds certain lrmits, then the Pre-
sident’s recommendation hes to be
got to get the excesg granis passed
by Parliament and that hag been
done. I ugain quote from page 1 of
this booklet Supplementary Demands
for Grants; If you go through it. most
ot the things will become clear:

“The sanctioned gross Budget 1.
Revenue Working Expenses under
Demands 4 {o 10 for 1874-73 woas
Rs. 1218.44 crores. Supplementary
Demands amounting to Rs. 56 4
crores were obtaineg in September.
1974 1o meet the post-budgetary in-
creases in the rateg of dearnees-
allowance sanctioned. ..”

So, the totality of the allotment does
nog change This point should bhe
taken into consideration.

MR. DEPUTY-SPEAKER. What
you have said has only confirmed that
the President has acted on your ad-
vice. So, the President here ineans
the executive. That is very clear.
1 am concerned with the ruleg of this
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House to decide whether this recom-
mendation of the President is in
accordance with the provisions of the
Constitution. Thig 18 the main ques-
tion and I am dealing with the first
question only. Dealing with it, I
am reminded of another rule which
«our House has made in thig regard—
Rule 286—where we have provided
«learly that where there is a special
provision relating to any committee,
that special provision will prevail
-over the general provision. It 1g just
an analogy but it applies here also.
It says:

“Except for matters for which
special provision 18 '‘made in the
rules relating to any particular com.
mittee, the generaj rules in this
Chapter shall apply to all commit-
tees; and if and so far ag any pro-
visiop in the special ruleg relating
to a committee is inconsistent with
the general rules, the former rules
shall prevail.”

SHR] MOHD. SHAFI QURESHI:
Please see rule 217 also

MR. DEPUTY-SPEAKER Yes
Rule 217 says :

“When fundsg to meet proposed
expenditure on a new service can
be made available by re-approptia-
tion, a demand for the grant of a
token sum may be submitteq to the
vote of the House and, if the House
assents to the demand, funds may
be so made available”

Nobody question thie

SHRI MOHD SHAF!I QURESHI-
The procedure for passing of supple-
mentary estimates angd excess grents
#hal] be the same ag that for demands
for the annua) grants, subject to such
adaptations ag the Speaker may make.
The supplementary demandy refer 1o
the heads of the original demands and
the sumg already voted under the
head and the sum now required.
“The Minfster concerned should give
rgeneral information to the House uy 10
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the necesmty for the supplementary
grants.

MR. DEPUTY-SPEAKER: I am
not questioning that. Nobody ques-
tioned that. We have referreq to
article 113, which is one provision of
the Constitution, which says very
clearly:

“No demand for a grant shall be
made except on the recommendation
of the President.”

It is a genera] provigion “no demand
for a grant”; it applies to everything.
But article 113(1)(a) provides special.
ly for supplementary demands, where-
ag the other one is a general provision.
We are not talking of 115(1)(b) for
the moment. Article 115 says-

reads:
“{1) The President shall—

(a) if the amowumt authorized by
any law made In accordance with
the provisiong of article 114",

~here the law will be the Appropria-
tion Bill; we have already passeg it—

“to be expended for a particular
service for the current financial
year ig found to bg insufficient for
the purposes of that year”

—that is to say, already we buve
voted, we have appropriated certain
amounty for a particular service; if it
wag found to be insufficient then the
Government can come forward and
ask for more money under that head,
under that service—

“or when a need has arisen during
the current financial year for sup-
plementary or additional expenditurg
upon some new service not contem-
plated in the annual financial state-~
ment for that year,”

Also, when there arises a nesd for &
new service, the Governmens must
coma forward and sk for more toney
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for .thgt service. In that case, the
President ghall: ‘

“cause 1o be laid before both the
Houu; of Parliament another state-
ment showing the estimated amount
of that expenditure...... "

This is not a general statement. This
“another statement”,

SHRI VIKRAM MAHAJAN: That
statemeni has been laid.

MR. DEPUTY-SPEAKER:
not been laid.
mission to lay it.

It has
1 have not given per-
Kindly sit down.

SHRI VIKRAM MAHAJAN: You
can make me sit down. I am only
trying to point out that this wag laid

when the budgey wag laid. It iy not
to be laid now.
MR. DEPUTY.SPEAKER: 1 cor-

rect ‘myself. For once, Shri Mahajan
is right; I fully agree.

We have done certain things in the
past and a point of order kias been
raised. We may correct ourselves if
we have done something irregular.

SHRI C. M. STEPHEN: 1f there

is any irregularity.

MR, DEPUTY.SPEAKER: If we have
done something which is irregular,
then we can correct it ourselves, Of
course, that correction will be done
only by a motion to rescing what we
had decided before. That is upto the
House to do. 1 do not come in there.
It is for the House to decide later
on, whether they decide to rescind
or do not decide %o rescind. I do
not know. ‘But the nt any hon.
Member, whether it is Sezhiyan
ar Mr. Bhagst or Mr. Stephen, brings
forward certain things before the
Chair which sppear -to have some
V'uditm the Chair mult take notice

Va lnm uumd 10, article 115(2)
snd ‘the hon,. Member, Mr. Shysm-
mdw Hillm, nlm. !m' once, hu

& D.Ex. G.
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taken a different stand and I am
happy about it. But I would like to

point qut to him that the provisions
of articles 112, 113 and 114 shall have
effect in relation to any such state-
ment that has been laid. Here, it
woulg mean the statement laid under
article 115(1)(a) relating to Supple-
mentary Demands and article 115(})
(b) relating to Excess Demands.

Now, the whole trouble here is that
Mr, Sezhiyan says, whereas the Ex--
cess Demand hag been laid under
article  113(3), a general provision,
and article 115(1)(b) relating to Ex-
cess Demand—that is quite regular—
in the case of Supplementary De-
mands, it should have been under
article 113{(3) and article 115(1){a)
which has not been done. However,
since the statement has been laid, I
think, it is upto the House to decide

about that, If you want to continue
with the irregularity, you continue
with jt.

SHRI C. M. STEPHEN: The dis-
tinction has got to be emphasised. It
is not that the statement is laid
under article 113{3) read with article
115(2). No. What is cited there,
article 113(3) read with article 115
(2). is not for laying of the state-
ment but for obtaining the recommen.
dation of the President. Thery is no
rule which says that you must cite
the article under which you are lay-
ing the statement. You need not do
jt, whether it is under article 112 or
113 or 114, This need not be cited
at all. Nobody need cite the article.
The statement is laid. But some-
body has got to cite the article under
which the rcommendation of the
President is obtained. The recom-
mendation is obtained under article-
113(3) read with article 115(2),

Therefore, there is a clear distine—
tion between the laying of the state-
ment and obtaining the recommenda.
tion of the Preseident. For laying of
the statement, no reference to the
article; for obtaining of the recom=—
mendation of the Preseident, there is ~
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a reference to the article and the
article is 113(3) read with article
118(2). That is the article under
which the recommendation hag to be
-obtained.

MR. DEPUTY-SPEAKER: 1 am not
saying that you need the Presidenty
recommendation for laying the state.
ment. There are statements and
statements, There are statements
which you ean lay only when you
have obtained the President's recom-
mendation because thgy rvelate to
money, grant and all that. I it is
any other statement, you do not need
the President’s rer~mmendation. This
is the main thing that we have to
understand

SHRI H. XK. L BHAGAT (Eeast
Delhl): I would just zubmit for yvour
consideration one thing, Of course, it
has already been put by Mr. Stephen.

1 would put i1t in this way. Two
thinge are substantially required, in
regard to this matter, One Is the
laying of the statement on the Table
It hag been done. The other thing is
the sanction of the President Now,
the whole question is that both the
things in substance have been done
You were just now pointing to the
rule of special provision and  general
provision In case there is a contra-
diction between the special provision
and the general provision certainly,
“the special provision prevails But if
the general provision and the special
provision are mutually inclusive and
not mutually exclustve, then the post-
tion is entirelv gdifferent What T am
submitting here is that the special
provigion and the general provision
mre mutuslly inclusive: thev are not
exclusive. Here, the President’s re-
commendation has been taken. and at
the same time it has been laid on the
Table of the House. There is abso-
futely no Jack of compliance with the
‘Constitulional provision. There s
‘o contradiction.

MR DEPUTY.SPEAKER: Let ws
tlose this point. There is no more
tew polyt. The Statement has been
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lald. I would ohly put this for the
record and consideration of the Gov.
ernment: where you thought it neces.
sery to quote article 115(1)(b) in re.
lation to excess which iy quite regu-
lar ang does not give rise to any
controversy, would it not have been
better if you had also quoted
115¢(1) (a)?

AN HON. MEMBER: 115(1)(b) was
wrongly quoted.

MR. DEPUTY.SPEAKER: It does
not matter. This has become acade-
mic. It has been laid.

There are twp other points. (Inter.
ruptions). We spend a lot of time on
all kinds of things. Here this House
is supreme, It i3 this House that
giveg the money. If at all we are
going to be concerned with financial
questions, this is the main thing. this
is the main duty of the House 1
think, we should be grateful to
Mr. Sezhivan and other members
that they are so watchful. We
have to do our duty. I do not
mean disrespect 1o  anybody.
Bui. any executive in the world
would like to get awav the easy
way they want. Ang 13 it our
duty to connive at that? 1 think, it
is our duty to keep them on their
toes to have a healthy respect for this
House and for the membery here and
not to give the false impression that
they can get away with anything
There, [ think, even the Minister will
agree with me, because he js a mém-
ber of thi; House Let us close this
chapter What | had to say about this,
1 have said.

There are two other points of order
which Mr Sezhivan has raised. One
is with regard to the charged demandy
of Rs. 57,76.000. Thesr are mostly to
pay the decrees of the court. He has
posed certain guestions whether these
amounts have been paid or not. You
can satisfy me on that, whether they
have been pald or not.

The second 18 with ragind % Do
mand No, § where it sphesss you
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have incurred certain expenditure al-
ready and you have gald that that has
been done in sccordunce with the
grant already given by this House in
your Supplementary Demands in 66.
You can satisfy us on that also.

It you can satisfy these things, we
can

SHRI MOHD. SHAF! QURESHI:
At the outset 1 would like to state
that an exvess demand differs from
a supplementary demand in that the
former it made after the expenditure
has been actually incurred...

MR. DEPUTY-SPEAKER: What are
you referring to?

SHRI MOHpD SHAF!I QURESHI:
This is Commentary by Basu. I am
trying to distinguish between supple-
mentary demand and excesgs demand
That would salisfy you that the sup-
plementary demand is nothing new,
because we have already made pro-
visions to pgive rewards to our rail-
way employees who are doing good
work; when we realised that we
would exceed the amounis which we
have providedl W. have »me with
supplementary d mand An excess
demand differ< from a ¢ pulementary
demand in that the former...

MR DEPUTY-SPEAKER: That is
vlear to me.

SHRI MOHD. SHAFT QURESHLIL:
ig made after the expenditure has
been actually incurred and after the
financial year to which jt relates has
expired.

MR. DEPUTY-SPEAKER: To cut
short, if you have already made a
provision for payment of certain re-
wards and other taings in your Sup-
plementary Demand for Grants in 1974
ang you fing thet the amount js not
enough and so yoy are now coming
forward with these demands, there is
nothing wrong in it. That is all I
want to know, That is what the hon
‘Meroher, Shei Sexhiyan, wanted to

.
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Even with regard to these Demands,
it you have not already paid—you
have not made any payment?

SHR! MOHD. SHAFI QURESHI:
No, no.

MR, DEPUTY-SPEAKER. So, the
question does not arise. There iz noth-
ing jrregular,

SHRI SEZHIYAN: Just snow he
has said that the statement has al-
ready been made ang that, therefore,
let us proceed with the discussion.
Whenever these statements are made,
they are not circulated previously.
Only after they are laid on the Table
of the House, they are circulated....

SHRI C. M, STEPHEN: This was
circulated along with the Budget
papers.

SHR! SEZHIYAN: You lay it on the
Table of the House and then only it
comes to our notice, Had it come to
my notice earlier, I would have raised
my objection. But as jt has come only
now, 1 will raise the objection now
because there ;3 no other occasion to
set it right.

MR DEPUTY-.SPEAKER: The
Ruies Committee should apply its
mind to this. He has made a very
interesting point that if he had known
in advance of this kind of a statement
or thig kind of an irregulanty, he
could have objected even to itz being
laid on the Table. But, when the
matter is laid and after it is laid only
he comes to know. By the time he
finds the irregulanmty, it is already
laid. | think you should take it up in
the Rules Committee Now, let us
proceed.. .. (Interruptions).

The position is that the matter has
already been laid. If there is any irre.
gularity, it has become only academic
at the present moment and for this
particular purpose. But, I have already
drawn the attention of the Govern-
ment and the House 10 the necessily
to pay their attention to this larger
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aspect. Thut is what 1 have gaid about
that,

With regard to the payment of the
charged amount to saisfy the decrees
of the court, he said that no payment
has been made. Therefore, there is no
objection to that.

With regarg to the expenditure al-
ready incurred in payment to the
loyal railway employees he said that
a provisivn has already been made in
September Demandg which were
granted and that this is only because
the amount was not sufficient.

SHRI SEZHIYAN: Let him give
more deta:ls and also say under what
hesd this amount is wanted

MR, DEPUTY-SPEAKER, When he
rephes to the debate, he will indicate
it.

SHR] C. M. STEPHEN: Is st very
material?

SHRI MOHD. SHAFI QURESHI-
There 18 nothing new we have alded.
1 have sajd that we have brven giving
rewards and other things to ouy em-
ployeeg from t:me to time Now, when
we are going to give rewards to our
employees.

SHRI SEZHIYAN: You have already
glven?

SHRI MOHD. SHAFI QURESHIL:
How can we give?

SHRI SEZHIYAN. Rewards have
already been given and the expendi-
ture has already been incurred.

MR. DEPUTY-SPEAKER: The pro-
vision is already there.

SHRI N, K. P. RALVE (Betul): It
hay already been made in the Septem-
bar Budget.

MR. DEPUTY-BPEAKER: These
things have been raised. 1f the Minis-
ler clarifies that & provision is shresdy

k
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there in the September Demands and
that this is only because the money
ig insuficient, I think it is quite

reguler,

SHRI P. G MAVALANKAR
{Ahmedalmd): If you see Article 118
(1) (a) and (1)(b) of the Constitu~
tion, they sare not merely referring
to the statement csused to be laid by
the President—] have heard Mr. Ste-
phen with great attention~-but Artitle
115(1) (a) refers to Article 114 also.

MR. DEPUTY-SPEAKER, Article
114 is about the Appropriation Bill.

SHR] P. G. MAVALANKAR: An.
114 (3) says:

“Subject to the provisions of arti-
cles 115 and 116, no money shall pe
withdrawn from the Consolidated
Fund of India except under appro-
priation made by law passed in ac~
cordance with the provisions of this
article.”

So, how can we say that it is only

MR. DEPUTY-SPEAKER. 1! think
for unce you are also confused These
are the Demands. The Demands will
be discussed and after the Demands
are granted, the Appropniation Bil}
will come.

SHRI SEZHIYAN: Only after that
the expenses wil} be met.

MR. DEPUTY SPEAKER: Natural-
ly.

SHRI SEZHIYAN: 1 wunt it t¢ go
on record.

Demany No, 1—Railiway Board

MR DEPUTY-SPEAKER: Motion
moved:

“That s Supplemenisry mym not
exceeding Re. 797,000 De granied to
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the President to defray the charg-

48 which will come in course of

payment during the year ending

the 31s day of March, 1975 in
xespect of ‘Railway Board’.”

Deyane No, 4—Working Expenses-
Admanistration

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 78,08,000 be granted
to the President to defray the charg-
es which will come in course of
payment during the year ending the
31st day of March, 1875 in respect
of ‘Working Expenses-Administra-
tion’."”

Demans No. 8-—Working Expenses-
Operation other than Staff and Fuel

MR. DEPUTY-SPEAKER- Motion
moved:

“That a Supplementary sum not
exceeding Rs. 67746,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1975 in res-
pect of ‘Working Expenses-Opera-
tion other than Staff and Fuel'”

Demaxp No. 9—Working Expenses-
Miscellaneous Expenseg

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs 8.88.03,000 be granted
to the President to defray the
charges which will come in course
of payment during the ycar ending
the 31st day of March, 1975 in
respect of ‘Working Expenses-Mis-
cellaneouy; Expenses’.”

Tamawp No, 123--Dividend to General
Revenues and Contridbution for Grants
o Stetes in Heu of Passenger Mire Tax

MR. DEPUTY.SPEAXER: Motion
moved; -
2 1814,
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“That a Supplementary sum not
exceeding Rs. 23,44,12,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March 1875 in res-
pect of ‘Dividend to General Re-
venues angd Contribution for Grants
to States in lieu of Passenger Fare
Tax’.“

Demanp No, 15—Open Line Works.
Caputal, Depreciation Reserve Fund
and Development Fund

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1975 in respect
of ‘Open Line Works-Capital, De-
preciation Reserve Fund and Deve-
jopment Fund'®

Demvaxp No 16—Pensiongry Charges.
Pension Fund

MR DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 4,99,85.000 be granted
to {he President to defray the charg.
e; which will come 1n course of
payment duning the year ending the
31st day of Murch, 15375 in respect
of ‘Pensionary Charges-Pension
Fund’.”

Demanp No. 20—Payments towards

Amortisation of Over-Capitalisation,

Repayment of Loans from General

Reventes and nterest rhereon—-Re
venue Reserve Fund

MR. DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum nof
exceeding Rs. 48,806,000 be granted
to the President to defray the
charges which will come in coude
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of payment during the year ending
31st day of March, 1975 in respect
of ‘Payments towards Amortisation
of over-capitalisation, Repayment of
Loans from General Revenues and
interest thereon—Hevenue Reserve
Fund'.”

Dxmany No. 5—Working Expenses—
Repairs and Maintenance

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum of Rs. 89,01,866 be
granted 10 the President to make
good an excess on the grant in res-
pect of ‘Working Expenses—Repairs
and Maintenance for the year ended
on the 3ist day of March, 1973 "

Dxymanp No. 5—Working Expenses—
Staff Welfare

MR. DEPUTY-SPEAKER: Motion
moved:

“That 4 sum of Rs. 1081574 be
granted to the President to muke
good an excess on the grant In res-
pect of ‘Working Expenses—Stalt
Welfare' for the year ended on the
31st day of March 1973

Densany No 13--Open Line Works——
Revenue

MR DEPUTY-SPEAKER- Motion
moved:

“That a sum of Rs 779940 he
granted to the President to make
good an excess on the grant in res-
pect of ‘Open Line Works—Revenue’
for the year ended on the 3lst day
of March, 1973.”

Desaxy No. 13--Open Line Works—
Capital, Depremation Reserve Fund
and Development Fund

MARCH 19, 1978 & D. Ez. G,
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MR. DEPUTY-SPEAKER: Motlon
moved:

“That & sum of Rs, 9,23,60,570 be
granted to the President to make
good an excess on the grant in res-
pect of ‘Open Line Works—Capital,
Depreciation Reserve Fund and De.
velcpment Fund' for the year ended
on the 31st day of March, 1973.”

*SHR!I KRISHNA CHANDRA
HALDER (Ausgram): Mr. Deputy-
Speaker, Sir, 1 rise to speak on the
supplementary demands for grants of
the Rallways for 1974-75 and the
demands for excess grants 1973-74. At
the very outset I will like to stress upon
the need for cutting down the adm-
nistrative expenses of the Railways
and for effecting economy in  the
working expenses with a view to
manage the rallway finances more
efficiently Ags has been pointed out
by many hon Members here that it
is necessary to  scrap the Rallway
Board for running the Railway Admi-
nistration more efficiently.

16.41 hrs.
(Surt Dinesr CHANDRA GOSWAMI
in the Chairj

There .te many other Ministries of
the Goveinment which are working
quite efficienrtly without any such
Boards Therefore, I fri! to undere
stand wiv 15 1t necessary to persist
w.th the Railway Boarg in the Railway
Minisiry The hon Minister while
replymg to the debaste on the Raile
woy budzet had stated thay he will
reconsider the continuance of the
Railway Pnard in view of the adverse
cumaments wf g large humber
members cgainst them. 1 will ke
to know from the hon. Minister whe-
ther he will consider at least a redus.
tion in tre sixe of the Railway Board
nd minim se the number of iz mem
berg with a view to rationalisation of
the Reflway Administration ang cut=

ting down administrative expenses.

. SThe original speech was delivered in Bengall.
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8ir, for running the railway admi-
nistration smoothly and efficiently it
is very necessary {o have better in-
dustrial relations in the Railways. The
relation between workers and the
administration should improve. In
this context I would like to quote
from a note on the South  Eastern
Railway it says, “Soon after the rail-
way strike in May, 74, when discipline
was enforced, a hard core 1431 em-
ployees who fomented indiscipline and
agitation in this Railway, were remov-
ed from service...” If this is the
attitude of the Railway Admunistra-
tion towards its employees, if 1431
employeeg are removed from service
on allegations of indiscipline, then how
can the relation between employees
and the administration improve? These
employee; are running the Railways
smoothly and efficiently. This i3 not
the right attitude for betterment of
industrial relationg in the Railways.
All the above employees whio have
been dismissed have served the
Railways faithfullv for over 10 or 15
years. From their gervice records it
will be seen that they have served
Railways with credit for such a long
time. After their demands for re.red-
ress of their grievances have been
ignoreg and when their representations
in this respect were igrored they
resorted to strike Thig 15 their
Constitutiona] right but have been
‘removed from service on this ground
Therefore, this sort of indictive atti-
tude of the Railway Board or the
Zonal Railways cannot help in im-
provement of relationgy and smooth
running of the Railways orgunisation
and I would demang reinstatement of
all the victimised workers.

For umproving the railway finances
I feel that it is very necessary to
fmprove the turnover of the railway
wagons. 1f turnover of railway wagons
improve, considerably higher freight
can be earned. Many a times it has
bheen geep even the public undertak-
ings take 2 very long time either to
load the wagong allotled to them or
1o release they after loading. We
have alvo seen that In big railway
stationg like Howrah, big businessmen

’
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do not release the railway wagong but
they use these wagons as thexr gndowns,
They prefer to pay the demurrage
charge, as it comes cheaper to them
than hiring godowns in the city. Rail-
way Administration should therefore
reduce the trme allowed for release
of wagons to the businessmen. If
within thag stipulated time the wagons
are not releaseg then all the goods
loaded in those wagons must be
confiscated. This sort of  drastic
action will discourage holding ot
wagons for a long time. In this way
more wagong will be avallable for
allotment gnd the turnover of wagons
will improve resulting in considerable
boost jn railway revenues.

Now, Sir, I will say that the narrow
gauge railway line runnig from Ahmed-
pur to Katwa and from Burdwan to
Katwa should be dieselised. Tne
dieselisation of these narrow gauge
hnes ig very necessary for carrymng
more passengers and goods. This will
also increase the incomg of the Raul-
ways. Another thung, Sir, the Railway
fare as charged on thjg section is very
hig.:. It 1s higher than the bus fare
charged over this section As a
result of thiz more people are divert-
ed towardg the road transport and
this also adversely affectg the railway
revenue. The railway fare should
therefore be reduced ang rationalised
1 will demand that the railway fare
charged on the Ahmedpur-Katwa and
Burdwan-Kaiwa sections should keep
parity with the fares chargeq on other
sections of the Eastern Railway and
the South-Eastern Railway. There is
another narrow pgauge lLine that is
Bankura Damodar  railway  which
rumg from Raina to Bankura. This
line pas<es through a backward area.
iy ic necessary to improve the track
on this section and to diesalise the
same rate. ‘This wili considerably
help the people of this backward
area. Now, Sir. I will raise another
matter that some long distance trains
like the 81 Up, 103 Up and 82 Dn and
104 Dn should have stoppag. at
Durgapur. Sir. I will demand a3 1
bave demanded many timeg earlier
also that the Burdwan-Asansol Sec.
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tion should be decluied ag a suburban
section. This demz -1 hag nlso been
voiced by the Ran.,:a} Chamber of
Commerce, the Durganur Stee] Aut-
hority, wvarious trade unions, and
wmany passenger associations. They
are however not demanding the con-
cession available in season tickets.
They only want that the number of
trains and thenr frequency 'may be
increased. The late Railway Minister
Shrnt L. N. Mishra had assured us
that 3 fast train will be introduced
between Asansol and Howrah This
has not yet been providegq I will
request the hon Minister to introduce
thig train without delay.

Lastly, Sir, I wili say that, as
pointed cut by Shri Mavalankar also
yesterday, a Rajdhani train should
be introduced between Neyw  Delhi
and Madras A¢ present Rajdhani
Express hag been provided between
New Delhi and Howrah and between
New Delhi and Bombay I am of
course not pleading for airconditioned
trainy but 5 fast and gooq train con-
nection on the line of the Reydhani
Expres; should be provided between
New Delhi” and Madras also. Trere
should be no discrimination against
Tamilnadu. Sir, 1 will end by
reiterating that the rclations between
th» wekers ang railwcy administra-
tion should be improved for smooth
and efficient running of the railways
and for the mprovement in railway
finances The malpractices prevalent,
in allofment and utilisation of rajlway
wagong should also be immediately
removed,

SHRI ARJUN SETHI (Bhadrak):
Mr Chairman, 8ir, in the Supple-
mentary Demands for Grants for e
year 1974-75, under Demang No 10
(Page 10)~under Ordinurvy Working
Expenses—Staf Wellere—an amount
hag been budgeted to wmeet the ex-
penses of the staff and their welfare.
But in prectice, the administration
does it otherwise.
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regarding the policy of the Rallwey
Administration towards the calual
labourers. In thig conneetion, I may
mention that only yesterday, I receiv-
ed a letter from the Divisionay Seore-
tary of raillwaymen’s Congress, Khurda
Road Division. 1 quote:

“A huge number of casual labou-
reig who have been putling in
nearly 7 to 12 years of service
without any break in comstrucling
Cuttack-Paradip Railway link are
now throwpn out of employment and
it 15 surprising to note that the
Administration did not care to
intimate the Organised labour ie,
SERMC which always stoog by the
side of the Adminisirut.on to gerve
the national cause and to bring the
industrial peace.”

I am not able o undersiand the logic
of such retrenchment In the Haldia-
Panskura rail line although the rail
link hag been constructed and con-
struction work has been completed
still the casual! labourers who were
engaged in the Haldla-Panskura rail
line are not dheing retrenched n
order to see that unemployment may
not occur ] am surprised to {~d
that why the railway administration
does not folloy the same kind of
policy here also?

The Secretary has mentioned a
number of ilems in his letter a copy
of which has also bem sent (o the
General Manager, S. E. Railwny, and
has spid that enough work is avail-
able in that section. In this connec-
tion I would like to mention one or
two wavs in which these casual labou
rery can he absorbed and unemploy-
ment problem can be solved,

Sir, the Jakhspura-Banospani rall-
way line, Orissa iz coming up and it
is unhder the process of final engineer-
ing survey and money has also been
budgeied for the current vesr, mo in
this pection, casual labotrers can be
absorbed.  Secondly, Maffline for-
ails has besn Implemented o}l over
the Souty Yestern Rallway other than
Khurda Road Division, Thiz foymula
will eresty employmient potentislity
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st Khurda Read Divislon to the tune
of 1,000 labourery to cover up all the
PW.IL units of Khurda Road Divi.
sion. Bbmilarly, Paradip stall! may
be utilised in the outstanding work
of CTR of Open Line of Khurda Road
Division which will absordb many
retrenched workers. I, hig letter he
has narrated 3 number of other
avenuss whereby these labourers ean
be asbsorbed. The Secretary hag al-
resdy represented to the Genersl
Manager, S E Railway in this regard.
So, I would request the hon Minister
to look into these points so  that
retrenchmeny of labourers 15 not
done.

There are 587 Oriya and 704 Telugu
etudents studying in the Railway High
School at Khurda Road The in-
sufficlent setrength of teachers has
caused a great anxiety among the
railwaymen I have been drawnig
the attention of the General Manager
but to no avail At least four
additiona) teachers be appomnted at
;he earliest so as to golve thig prob-
em

Another point I  would like to
mention i that | wrole to the Late
Shri L. N. Mishra. But unfortunate-
1y, dug to hig sudden death, I could
not get & reply. ‘There was one
unfortumate thing which 1 hrousht &
the notice of late SMmi L N Mishro
Of course, i+ ;5 a personal matter
Still. 1 would like to draw the atfen-
tion of the House and the hon Mini<-
ter so that he may go intp tius  The
question Is, whether a Memhe. of
Parliament can be subjected to such
kind of harassment hv the authorities
concerned, specially by the Churman
of the Railwav Board 1 very much
regret this  Some time back, I fixed
Vo Bp appoiniment with the Chawrman
of the Railwavy Boarg ang hic PA
fave me the time But, when I
went to sse the Chairmean, I was
told that he was taking rest in his
office Thig wag at abow 330 or
3.45 PM. I was not allowed to meot
the Chalrmen, I returnegd back. I
wrote a lsiter about this to the late
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Shri L. N. Mishra. But, dus to
his sudden death, I could not get a
reply. 1 bring this to the notice of
the hon. Minister so that he may
go into this and let me know what
action hus been taken so far as the
behaviour of the Chairman of the
Railway Board iz concerned.

With these words, I support the
dernands.
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wrAf AR § | OF AR AT g §
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ST Arwws A€ §, T0 aTF YW qTE
PN IR TARFH AW AXIIT W
AR A AT A § 1 afc amed
Tt agrdt 7 A FATAT W & U
oform ) £ a2 w e §
WYY & AT A NelY ST T gurg T
wrze g fe & x@ 29 %1 wyea, €A
ATTAHT § qNT $T 4@, WiT w7 G4
W e f ¥@ @ et awAT A
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qwmfr wRm gWIe T &
Zregr Wi FATAGT AT FORFLAT A
) fmyIEAWEgT RO
WEAT TG E-WTY AT ¥ AR F WSt
s w7 ¥fEd W w1 A A
w1 fr agy & Rwe M A e
wre QAT 6 HO §, wAE W
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w e ¢, few wrx aremy &
AR AR g R A
Wt g g ey AW T
wrohd | WA wxd wwhHi o
vt ¥, afz ure 37 & oy A§ AR I
% o or ¥ wm ® gy i ¥
TATET §t FHT ¥ 4 WX AT IS
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= g W g ¥ g W e W
s emu g Wy

gurafr i, qufr vy w2 O
zter ow =i e ool v Wy
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anfc b wrw Wt 1 agt 3w
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o warft wrft & fier 3 wior &
v wr ok fvw st & 1 her seweye
wmer wY darisor oy oty fonr ww
o wrgw e we ey o Y e
#r frplr et oy ot kL ow
ol @ oyt & agw oy e
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I N @ A P gy ofe di
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WTT QF FATT FTE T 4R et
# wfarr o ey & fodr wd wo
arx § 1 o gl wr kg € oy
Ty wd fear sy o Wl g Ay
o ey e A, b fer
Y ¥ wved Y €, ar iy ot &
sy At &, g 3T T A g
fovar ¥ A 1 Fw A A AW H
art freh ) 3 § A Ay aw AW
Ew w1 wbwedy frerr iy @Y [
¢+ owfad wfem P g o
AT 4T ¥7 OW vt a7 a fwe s
WM FAET I Y R OE
& Wort ¥ ETY Y gE A O et
gt

wemriy oft, Tl WY ot aw
ARTAAT AFX WA T ) W §
writ ofr afesrit s § ot qema
ff e P gw Al AR
UTY TR 9T S A O

o Ay ¥ it (W g
fay): &rv wgh § wry

ot v v ¢ Twid oY e
wrel § 1 e e owrer Wi ow
i wk § fs O gaIaNT A
o el Wt B el
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warsd + o Yot WY W N @
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Wk & v frdlaw 8 ¥ s oW
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vo uel feuy § 1 wwT i owivfrzy
T § Wit W wEw e W)
femrfont & i 4,55 0T %o
¥ sqrer A OwdRwT  wETer
ot § vefad & sy miem & s
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ey i wilt g@ #Y g wrewA
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ABUA ® WEYT G WA N ¥ ww
dgnyT ax At A af § oiT U
20 fiest dfrzs w1 Zwwr g Ay fear
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2 arefy forelt aong & avfeener Wi

Wi # Ayt aw Wmfenr weR
Yy
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qrlt AT § @y o R { A fear @
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HIT F7 W8T A O ¥ EFT gL
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g8 wg aw ¥ fe owod TR W
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EAT ¥ ) WA IF AW % Y qEE
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QA WEWA ¥ oTfw WY YA |y W
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1 7 1@ W el 1 fawe WEe
age frrifeee § ) o aI S W
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i @ <fom fuw feg ¥ 1 T
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uwr gt ¥ femr § 1 Qe wok oY
dwrA oy § 9 T W PN W
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fagrdy it ¥ FH TU T FW
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£ 1 wgy ot favdwar w7 sAW A9
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oTgwt evar A foe Y ol
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e, fafrz w7 ) wrowY s g
f 3% $=y # WY s urofr vy
aff w wen § 1 Een wrawe foe Ay
¥ vgaw £ 1§ § orer o g ft
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£ awet It Tt el ol

ik Wit & Yada i nad W
v firg fie & v wrrg o qwe sk
gl ¥ Tor W 3@ 1 ol
feagr st 45 ¥ Qy &0t 7 @ &
frrg &qre § + T wfsent 33 #¢
ot qrowy dw 3| & g &are £
o fem Sl ®vk o Y i

aY Uiy NI £ |

% ¥% I g X 1948 ¥ A
TR | WX A7 A I¥ X wOw
UF EIATT 99T AN T W & 1 ug
oqTE A@9E (X EWA 9§ ) owE
AT HgY § e wrowt A e sl
& F1ar 1 O g 9w g9fF W e
9 ¥ FTH 9T & KT QT § wewy
A% guer qry S oW fasr e @
WX s et i = afestf
*Y gYylt ¥ 3w § g v feur
wfea o T w4 E & fw
TIAT HEAT AW &A1 P 1 ag Hiw
T8 & 1 YT ® oY ST e WAt

arfad |

wt & £ fofry ov v g
a5 #re vy wrae) ey w1 feawé
&t & A e AT 9T ) W day
Ffard wrroigg §fe 7a it a0 ¥
Fifen ax fr w1 § A e WA
w1 Afew ft vt § ot 2wiew aqra-
dewry Frerdy wrd &1 v i e
parf ? ek Wi & wg wm R
Tt € w1 fooly we &Y § ) Wy A
W7 w1 " A AR s oA § gt
av ¥ fisr feoly VY B 1 9 mwe
wedht vz e g wolt § ) vt el
i £ s A% ff N & qw
on Wfefaw i Iaw qrif &Y
dem wy W1 wifigh )
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gAYy N ag d fw fed
oTHZ WY 7 iy v aey sy wfe
aroaer g ¥ oo waw & wEy 9t fw
fayre § TR ¥ g WY qF ¥ A
wr fpearT fer woer | & < e
e I §1 E ATy Wy W TN
& g sfy A gf ifer @ Y R
dore fear o1 s o e w1 ey
foqn ooy 1 Y favy & aYEt oW
W ana & fawny & g 9 aow)
formtr & + 2% ovew fagre oW & qm
forlt oI =T & ¥ATK A grer wrd 2
ot wgn feewr gor & S wonfir W@
garst &, ufy sre ¢ fawer sw
2 s & 1 wwr wE owl weR
A a0t N owet Fw KR
ag % T oS oy & wet atw @1
daw i ¥ 1 o oft ¥ R e
vamwegt A § 1 ot W AR
WwamER g a2 aF AT
faod e vt o Ao e 2
e oy farre wv for s ot
AT W W e 8 abafa @
wreft | wed fed gu wd St A
UM FATHT] W WAW § WT W
wrift W wr R ¥, ag & wod wrrAr
g

qEaray Wy feqaazar (dredfte
wte DT AT & & Qeh Fwea
AqEft W1 | gT AT W AR 69X
whfent Wit Wifom geit ol &
WY L FT wrewd i fs W OF
Wt o aw w7 vy T
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e 9z fawlt whc qEr oW

AT A W oA ¥ §

gAY § FE T WTOnT sy A wifeR o

foeft geer & wwE od G
o fe M e g Y &
feit & w0 femr ¥ 37 & =M W),
Tk s w7 Awfray & srafrsar

A woft | Tagr feftam & xw
Am e afarmr R oty ) Al
a1 & O O oY Qe Fo famgr 3T T,
17 W W T 919 AT w7 Ay
® & fam fag § 1 oveY w
TOC | TATWT AR w7 A F AN
FEF & AT IE W qr WOH
wt mmr o @A ffr v g€ AY
wfvre &1 grft 1 famr wan fag el
! frgfer ady gt § 1 i T
wfwamr § Wi e o wrw wY )
frgferal & it g0 AMgm wwd &
wife it ® waww gawgfren 20

SHRI VAYALAR RAV] (Chirayn-
kil): In Keraly there wag the de-
mand for comersion of the railway
Iine between Trivandrum to Quilon
with full speed Unfortunately the
pecple sitting m Delhi have diverted
the money to some other region
There 18 thig feeling in Kerala and
the allegation 18 that the people mt-
ting in Delhi are neg ectmg Kerala
and there has been 5 feeling of re-
gonaliem and parochiahsm that forced
them to divert the money The whole
work 18 at a standstill } appea] to
the Minister to look intg the matter
Conversion work should be speeded
up And. all the monmey allotted
shoulq be spent

The Executive Engineer’s office at
Neyyatinkara hag been shifted to
Madura: for the contenience of some
officers Ths is between Trivandrum
and Cape Comarin This conversion
work is going on  We represented
the matter to the officers but the
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officers are arrogent to say that they
request that thiz should be kept at

Neyyatinkara itself.

Then, I have requested the Minister
for conversion of Perunguzhi station
into a flag station. Kindly accept that

suggestion and make ;¢ & flag station.

Lastly, certamm traing have been
cancelled gnd these shoulg be restor-
ed. The passenger train between

Cannanore and Ernmkulam and Quilon

to Trivandrum should be restored.
These are my points,

st g wx vaew ()
awmfer o, GAIHY AT 97w
ety aee e £ & ddder
¥ ag welY oft, wew weft W 9e-
st wr e 2w frdg AT W ATE
wfear awgar g € Afr & e oy
ot otite o} o qraT F qg NoTao &
o ST N ¥ | ey WY A9 &1 Ty
uficfeafa & & 7 smr fe 37 $5w
wrrar oy ol auR AT qEAT S ¥
ST areTe o qa #r 2 v F
odr frgfr & e wfem Wt 8, 5
g fewr @

gt WE gwfel & 3§
T SEATH F THY A FL ¢ W, WY
w3 T & AR urE T wNE wrw
» wE Al 7 A owmr 8, wmer
SFNT ST FT R | Wi 5w e E,
g Falrwr re g mfay
&t WA § e [wfaezy w vt
%7 Qv v SYeT & Y g 8, T O
w¥ g < ol ) 9 swdw upt B
wid T dve arg R ), ux o
e & 1 i wd i ¥ dwe @
fon w¥

- moy

& D Br. G.
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v frref o wfy FR 1 ey Peaw
o ¥ 5 or stfier Y 0w = &R
afer wry A O =ufier £ faa oe
gt oY ar gud afrw sz T ) A o
=y wTx Al § ) IR ey g
) fea o ¥ & €, gord wuar e
AR wTX § | TR AT T ETH WA T
g ol & o wvr ol v B u
fmamE ey i Hr g ¥ O
fafors 2wt g3 v safer & 21 6
™ wag W afefy feifor o6
*r af & w37 97 frare Aifadr &
agr Peavdie ¥ $8% &, agr & aht
& = ATETT 4T AL 1 OF syfey
* ar wifus ¥ wiaw fery &t @@ )
gaaY oY dywy Ay £ Y

& oF avETw ¥ wmar § W
wre %1 P 1 AT wmanT R gy oy fear
gt fi ¥ frardizsr #0= feay I
Afyw ax wreer vy A w1 Wi iR
ferdr wrgw g% of v aar aff | SR
gy AN ¥ faar mar ) yed oWt
furgmam & Sf e o7 v W wuw
afr fgar v ) WX ag fear § s
fam safier oY Fard fedy ol oady
w4 aww & dur faar wrivw | % on
faar Wy w17 I qr wiw woark wé oY
¥Z AT 6 X7 ) T AT |/ WY
farer & 1 vt o oy § 66 wwwr
10 ¥arT gt Qu «r fewy § Ry
wg A} 4 gATCAEy wr fewa o worr
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TEEHT 97 AT € AT /S |
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ATy Al e e & 1 Yas
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waw 7 agr A dy 3, fama
faeare &6 ag B fry wfipr 1 fraw
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oW A% AT $E AE faar mor &
& v oo g 59 faremree By s

Wb & o st & Wi v,
fay, fraqt & fod SR Adny s1gm
WA R, T e ¥ wmw 9F WA
epERar At A wieer #F 6 g dw
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zox wrar &1 oz feafr ool &
Wiy frder & fs 3ot o =sew
fear 3

A% ag 3T e aw & P Ay
¥ A1 wgw T OF TwiEe pwr @
FH T A A § fer 3wy o
&t gy fear mar 1wy feet % vy
ot % fefrEe TR A7 A W aE AT
g% e w1 W g wy
afrare foar a1 Afew o T d &
TH A7 & I AW Av § 3 el ey
500 ®0d o 4 frar war ¥ 4 =%
AR felrm S AT 20 T fadew
e rm AT A it g &

o1 wiw nw fower e @
v Tr v mfeart wa Ea oag
Wi faerr Yy Aamm g &
Ay o T & Wl o 3T e
T |

W &t a1 w1 dvd g
% xzw1 =gt g fr v Afafy ave
In$Y WAAE FE T WY qgSErsT
w7 A ¢ oAy o ey wifER s weR
g afsa et A gw & =2
¢ Afes Gl wmr s for g e
fraré 2 A g7 s fn oA &
TET ¥ FEA HOAMD W} R
st § W fr ogary AT afed
TAHT AW ST oAWrr AU I
wwe way Al sfgn o Tad Amr &
w frak o et & ] w© P
arr of Yo fraer

MR. CHAIRMAN. Shastriji, you
bave already spoken om the Demands
for Grants Do you stll want %0
speak on this Kindly do so within
two minules.

vt g PRy STeT AT g
URY wier ww ot ¥ 1w et
e it o dw ane v iw
T & w oy Wi o Yorr ozh &
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o7 WY w7 @k € dro B

st e welt gzT) ¢ fe dydww & e ot g B W

gamafer oY & e wfafowr siv
et 10 fomy oy sHnfay &
wETo Ay Ay ot & o 5y fafee

Eoratygr e R e §
wg qug 97t ol o vy o A
gt wifgd aife o fodft swre o

wrdt gfear 3% & @ wh & Wik wfeard o ot
W & ag ary o w0  Fr oA ey
%Y firerr & forlr ot o 99aY woE v SHRI R. 8. PANDEY (Rajnand-

gmmaqq@.mmz gaon): I only want to put a question.

- 1 have been trying to get something
f& wrg Trar A gy &7 @ ¥ Ife formyconstituemg:y, nlhimndnon.
W WIT TG WY T AMIT AT AR

Shri Qureshi has promised that :l;h:.

fawr e 31 m would be done, If he announces t

f"" o = ¥ on the floor of the House, then I can

wn f aewaEs & communicate that to the people of my
constituency

& ¥ 5w w7 ® Twear (dw) o awwf

AT AT E | g4 § T w7 0%
TEAR Rt oag #t fawwey & ar?
Aot o W y T A o
PO agw ITE ¥ ol § avy
oF %% g g fF agr agA wm wom
T st 2 #e wwe Wi ®
s €t v ww diw ¥ o
@ age of o aF fAd | Afe
wt a% Iu T w7 g A fer £
BT ¥ W ¥ wwyare ¥ o wear-
AT ¥P & Y sl oy o
g oy A gfagm & w Ay #oAY
w9 ¥ ww AN faoger are At w7
&fad mfr g ®1 g9 w7 orfy o7 arh
ST QN T AT | WU qEE wiy-
T8 2t & AY 357 s et anfedr
s gfama ¥ s osarewTg T
wwrd § ot ag aer ot grw @ wmAdy )
o & ag wrgar g 5w & 1w R
weqars &Y foreredt Y wrr W
o & 1

T ¥ X & fad o dwr
Wl w gww o B tt
oy Iwt Fawar qwr &) fewd

wher e aga  frew  gur
tATeT ¥ wEy T oyl TR AveR
faore & a2 ¥ 81w wERw WY
frmme ot foeon &1 TR ¥ WY
faeliese  qraTET WATH Wi WRRT-
EE R ann et £ AR M
fer oy wefigld TR ATR @Y 9T
¢ 1 fafreet 7 gw & SrmwAT gy
¥ ar? &7 ¥ e fem RfE IR T 40
F77E ®11 &7 W TR frraa
frvmmumgamagegalry
a7t A XA R ¥ T IR AT
A ovwE wer wf @ Wy faegw
fw ot ¥ ol FAANY TPpT AW wTR
et war ¢

faeite & dtiz ¥ dwefour §
e ey wafag €1 fawte a7 wer &
frert frg wrg, A7 #ifr w7 W9
arw A Wy 4w sl #

qgAT AT A R
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qwea & wid AregT W oEeT
oy fw o1 Z%E wa ady ATEA X
afcafom w feay amdy, &t avark o aret
X falr ol 29 oY wgwear € W o
w wwn wifadt # gk mETR #
vy arox § wf wgfaar 0 &

SHRI MOHD, SHAF! QURESHI:
Sir, I am deal:ng with supplementary
grants and eXcess demands together.
1 would like to clarify that the sanc-
ton of these awards and incentives,
the expenditure of which is booked,
under Demand No, 9, is an administ-
rative act and does not constitute a
new service or z new instrument of
service. Supplementary Demand un-
der grant No 9 is for meeting the re-
quirements of additional funds for
various reasons which have been de-
tatled in the relevant bookict At the
stage when the expenditure was in-
curred the sanctioned grant was not
exceeded, What I want to say 15 we
now find we gre likely to exceed
these granis. In the previoug grant
this wag not specifically menlioned but
here we have specifically mentioned
and this clear, the point whith was
raiced.

Sir, Mr. Halder raised the point
about utilisation of wagons and non-
availability of wagons. 1 would like
to say that we have been augmenting
our number of wagons with higher
carrying capacity and there has been
a marked and distinct trend in this
direction. When we had 2 lakh wag-
ons, the aggregate carrving rapacity
wae 4 million tonnes and average
carrying capacity of a wagon used
19.7 tonnes  Thit notential has heen
augmented and today we have 388
lakh wagons and the aggregate car-
rying capacity iy 9.6 m. tonnes and
avergge carrying capactty of a wagon s
248 tonne. The crucial guestion is
about the turn-round of the wagons.
lead of the wagors and detention of
wagons &t points of Joading and un-
loading. This in a matter which needs

f
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careful waltch and we have been
seeing our detentions are more in the
public sector projects, It is true that
for some time we had difficulty in
steel plants and coal mines but now
_with the improvement of production
in those units, the turn-round of wa-
gong is improving and detentiong are
less. Earlier some people were using
wagons for business purpose for
which we have now enhanceq the
rate of demurrage. We are keeping a
regular watch and we ar» also bring-
ing a Bill that i? the consignment is
not removeqd within seven days and
and if & is a classified as essential
commodity the same will be handed
over io the State Government for
sale to the public.

Another point that has been raised
is about claims. As far as the amount
is concernmed, our claims have been
going up. It may be very nice to say
that the number of the claims has
not gone up but the fact remains we
have to pay a large amount of Rs 13
to Rs. 14 crores in lieu of compensa-
tion to consignees whose consign-
ments are lost in transit, In regard
to this compensation, we have to pay
a very large amouni and now we
are holding special seminarg on (s
and we are also alerting the various
officers concerned at the Divisional
as well as at the Zonal level to see
that this menace iz brought to an end.
Keeping this in view that we shculd
see that there are lesser cases of
pilferages and thefts on the Indien
Railways, we are going fo appoint, as
1 saul earlier a committee which will
look into the whole niatter and advice
the Government so that action can be
1aken,

Hon. Members have mentioned
about new lines in thewr arcas Each
demand has to be weighed and examti-
ned and it is only after examining
their demands that we can guve speri-
fic replies tu the hon Members Idn
not want {o say anything offhand now
because naturally hon. %embe:s
would not like me to say No' to
every demand of theirs Thevefore,
1 would suggest that let us have soms
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time to examine all the demands and
wherever we find that priority has to
be given to a particular demand, we

will certainly accept it. We do not
deny this.

The other rhing is about representa-
tion to scheduled castes and schedu.-
led tribes. I have already given the
details as to what we are dging in
this regaxrd. But, it has been com-
plained that Cell which has Leen crea-
ted in the Railway Board to look
after the interests of scheduled castes
and scheduled tribesg in regard to re-
presentation i3 not functioning pro-
perly. 1 must admit that there have
been certain lapses in the earlier pe-
riods, but, now that my colleague,
Shri Buta Singh is in charge of this,
T am sure, with his dynamism_ he will
be able to look in to this
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SHRI MOHD. SHAFI QURESHI: I
have covered all the points raised

and conversion of lines, 1

that these matters will be examined
smd 1 am sure satistactory and very
reasonable replies will he sent to the
hon. members.

MR. CHATRMAN: 1 shall put the
question,

SHRI VAYALAR RAVI: There is
one point. He is willing to answer.

the members individually
The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts ghown in the third column
of the order paper be granted to the

ment during the year ending the
3ist day of March 1875, in respect
of the following demands entered
jin the second column thereof;

Demands Nos 1 4. 8, 9. 12, 15, 18
and 20%.

The motion was adopted
MR, CHAIRMAN: The question is:
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March 1978, in respect of the foi-
lowing demands enteied in the se-
cond column thereof :

Demands Nos. 5. 10, 13 and 15"
The motion was gdopted.

pr————

17.58 hrs.

APPROPRIATION (RAILWAYS)
No 2 BILL*, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): I beg to
move for leave to introduce a Bill 1o
authorise payment ang appropriation
of certain further sums from and out
of the Consolidated Fund of India for
the services of the finantial year 1974
75 for the purposeg of Railways

MR. CHAIRMAN: The question i«:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certamn furt-
her gums from and out of the
Consolidated Fund of India for the
services of the financial year 1974-
7§ for the purposes of Railways”,

The motion was adopted

SHRI MOHD. SHAFI QURESHI:
I introduce t the Bill,

I move t:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidateg Fund of India for the
services of the financial year 1974-
78 for the purpose; of Railways, be
taken into consideration”.

MR, CHAIRMAN: The question is:
*That the Bill to avthorise pay-

ment and appropriation of certsin
'hmmtmmmdout_gtm
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Consolidated Fund of India for the
services of the financial year 19M4-
75 for the purposss of Railways, be
taken into consideration”.

The maotion was adopted.

MR. CHAIRMAN: I will put the
clauses,

SHRI MANORANJAN HAZRA
(Arambagh): I wang to speak.

MR CHAIRMAN: Unless notice
has been given, rules do not permit
it I will not violate the rules

The question is:

“That Clauses 1, 2 ang 3, the Sche-
dule, the Enacting Formula and the
Tille stand part of the Bill

The motion was passed

Clause 1, 2 and 3, the Schedule, the
Enacting Foymula and the Title were
aded to the Bill.

ot gem W wH W | q7AT)
cxig. A/UE 7T, ¥ faTiwlew §
AIIAEN  ax i mi-w gy )

MR. CHAIRMAN: The quorum bell
11 being rung .. .Now there ig quo-
rum.

SHR] MOHD SHAF! QURESHI:
I beg to move:

“That the Bill Le passed.”
MR, CRATRMAN: The quesiions is:

“That the Bill Le pasped.” ;

The motion was adopled.

*Pubiiished in CGarette of India Extrsordinary,

dated 10-3-1875,

Part 11, section l.“

fintroduced/moved with the recommendation of the Presidest.



